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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 954/15

PS : Janak Puri

Ul/s : 328/342/363/376/506/34 IPC &
Section 4 of POCSO Act

State Vs. Rohit

Bail Application No. Ld-696/20

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Interim Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused.

Present: Shri P K Ranga, Ld. Addl. P P for the State
Shri Vijay Shanker Tewari, Ld Proxy Counsel for applicant-
accused.

Heard. Records perused.

Despite dircctions, no verification report has been received
from the IO/SHO.

Issue notice to the Victim/Complainant through the 10
for 20.06.2020. IO shall file his Certificate of service of notice upon

B
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(he Complainant in terms of Annexure A of the Practice Directions
No. 67/Rules/DHC dated 24.09.2019 on the next date of hearing.

Let copy of the abovesaid Practice Directions of Hon'ble
High Court of Delhi alongwith Annexure A be dispatched to the

10/SHO concerned alongwith the notice to the 10.

Let the concerned Legal Counsel from DCW be also

notified for the next date of hearing.

Put up for same and for further congideration on 20.06.2020.

(Vrinda Ku arl)/

ASJ- 07 (POCSO)/

VACATION JUDGE

WEST/THC/Delhi/
12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL.. SESSIONS JUDGE-07 (POCSO) / WEST
T1S HAZARI COURTS, DELHI

Bail Application No. : 1150
State Vs. Jameel Akhtar
FIR No. : 229/2020

PS: Rajouri Garden

U/s : 307/34 1PC

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Third Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused for grant of regular bail.

Present: Sh. P.K.Ranga, Ld. Addl. P P for the State.

Despite repeated calls, none has appeared on
behalf of applicant — accused. |

As vper the report dated 10.06.2020, two
applications of the applicant — accused have already been

dismissed by Ld. Vacation Judges.
In the facts and circumstances of the case, the

present 3 bail application of applicant\ — accused Jameel

Ji
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Akhtar is dismissed for non-prosecution.
A copy ol this order be sent to the concerned

Jail Superintendent for information.

\\—
(Vrinda Ku IK

ASJ-07 (POCSO), West/
VACATION JUDGE/
THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSQ), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 101/20

PS : Paschim Vihar

Uls:4201PC

State Vs. Tazyen Maqgsood Shaikh
Bail Application No. 894

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Anticipatory Bail Application U/s 438 Cr.P.C. moved on behalf of the
applicant-accused.

Present: Shri P K Ranga, Ld. Addl. P P for the State
Shri Mahender Pratap, Ld Counsel for applicant- accused.
Shri Alok Pandey, Ld. Counsel for Complainant.
SI Pradeep Kumar on behalf of the IO.

Reply filed on behalf of the 10.

At this stage, Ld. Addl. P P for the State has pointed out that
reply of the IO in response to the anticipatory bail application is vague.

Heard. Records perused.

IO is directed to file a specific reply whether the

investigation in the present case h'gs been marked to EOW as

\Y M Contd/-
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mentioned in the carlicr reply of the 10. He shall also specifically

state the role of the applicant-accused in the present case on the next

date of hearing.
Put up for further consideration of the instant application on

22.06.2020. | \fM/

(Vrinda Klg;@/
ASJ- 07 POESO)/
VACATION JUDGE

WEST/THC/Delhi/
12.06.2020

-
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INTHE COURT OF MS. VRINDA KUMARI,
ADDIL.. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

Bail Application No. : 1144

State Vs. Raja @ Achu

I'IR No. : 461/2019

I’S: Rajouri Garden

U/s = 392/394/397/34 IPC & 25/27 Arms Act

12.06.2020
Second bail application moved under
Section 439 Cr.P.C. to applicant -
accused Raja @ Achu.

Present:  Sh. P.K.Ranga, Ld. Addl. PP for State.
10 SI Vikas in person.
Sh. Lokesh Kumar Khanna, Ld. Counsel for
applicant — accused.

Heard. Records perused.

At this stage, Ld. Counsel for applicant —
accused Raja @ Achu submits that he does not press the
present bail application of the applicant — accused Raja @
Achu. His statement has been recorded separately to this
elfect.

In view of the statement of Ld. Counsel for

nd

applicant - accused Raja @ Achu, the ZT bail application

\
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filed on behalf of applicant - accused Raja @ Achu is
dismissed as not pressed.

At request, copy of order be given DASTI to

Ld. Counsel for applicant — accused as well as the IO

)

N\

(Vrinda Kumari)

ASJ-07 (POCSO), Westt™—
VACATIONJUDGE/

THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSQ) / WEST
TIS HAZARI COURTS, DELHI

Bail Application No. : 1144

State Vs. Raja @ Achu

FIR No. : 461/2019

PS: Rajouri Garden

Uls : 392/394/397/34 IPC & 25/27 Arms Act

12.06.2020

Statement of Sh. Lokesh Kumar Khanna, Ld. Counsel
for applicant - accused, Enrollment No. D-63/2011, Chamber
Behind Court No.36, Near SBI Bank, Tis Hazari, Delhi.

At Bar.

[ have the instructions of the applicant — accused to make
the following statement. The present bail application of the applicant —

ccused Raja @ Achu may be disposed of as not pressed.

) | ) |
e W
‘)‘)‘ \ (Vrind;;u/nmﬁ/
UJE{\Q/@) ASJ-07 (POCSO);, West/

VACATION JUDGE/
THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

Bail Application No.: 726/2020

State Vs. Manjeet Dabas @ Kalu

FIR No. : 876/17

PS: Ranhola

Uls : 302/308/323/148/149/174A/34 IPC

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Bail Application U/s 439 Cr.P.C. moved on behalf of the applicant-
accused for grant of regular bail.

Present:  Sh. P.K.Ranga, Ld. Addl. P P for the State
Shri D.V.Goel, Ld Counsel for applicant- accused.

Heard. Records perused.

The present.appli_cation for interim bail has been moved on
the ground of ill-health of the wife of the applicant — accused.

IO is directed to verify the medical documents filed
alongwith the bail application and shall also ascertain the family

circumstances of the applicant — accused. \)\
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Now to come up for this verification report on 16.06.2020.

TCR be returned.

ASJ-07 (POCSO), West/
VACATION JUDGE/
THC/Delhi/12.06.2020

At 11:45 a.m.
At this stage report of the IO has been received. Ld.
Counsel for applicant — accused is present.

It is submitted that surgery of the wife of the applicant —
accused is fixed for 16.06.2020.

IO is directed to verify the family circumstances of the
applicant — accused, the family members available to take care of
the wife of the applicant — accused as also the previous involvements

of the applicant — accused for the date fixed i.e. 16.06.2020.

Put up on 16.06.2020. \]\

(Vrinda
ASJ-07 (POLSO), West/
VACATION JUDGE/
THC/Delhi/12.06.2020

Scanned by CamScanner




IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 13/20

PS : Ranjit Nagar

Uls : 718 POCSO Act

State Vs. Palvinder Singh

Bail Application No. LD-491/20

12.06.2020
Matter taken up in view of Covid-19 pandemic and national

lockdown.

Bail Application U/s 439 Cr.P.C. moved on behalf of the applicant-
accused for grant of regular bail.

Present: ~ Shri P K Ranga, Ld. Addl. P P for the State
None for applicant- accused.

Despite repeated calls, none has appeared on behalf of the

applicant-accused.
Issue notice of the application to the Complainant/Victim

through I0/SHO concerned for the next date of hearing.
Put up for consideration of the instant bail application on

21.06.2020. \J\

(Vrinda
ASJ-07
VACATION JUDGE
WEST/THC/Delhi/

12.06.2020

Scanned by CamScanner



]

IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

Bail Application No.: LD-854/20
State Vs. Lokender

FIR No. : 643/17

PS: Ranhola

Uls : 302/34 1PC

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Second Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused for grant of interim bail.

Present: ~ Sh. P.K.Ranga, Ld. Addl. P P for the State
Shri Ratan Tyagi, Ld Counsel for applicant- accused.

Heard. Records perused.

The present 2™ application has been moved on the ground
that family of the applicant — accused has received a notice of
Rs.10,000/- from Sudha International School for submission of fees of

the ward.

Let reply as well as the veriﬁcatiorn of the documents of the

/
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applicant — accused and contents of the bail application as also the
family circumstances and financial condition be called from the
concerned IO on the next date of hearing.

In the meantime, Ld. Counsel for applicant — accused shall
place on record the order on the first interim bail application of the

applicant — accused through e-mail.

Put up for further consideration on 19.06.2020.

VACATION JUDGE/
THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

Bail Application No.: LD-855/20
State Vs. Sachin Tyagi

FIR No. : 643/17

PS: Ranhola

U/s : 302/34 IPC

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Bail Application U/s 439 Cr.P.C. moved on behalf of the applicant-
accused for grant of interim bail.

Present: Sh. P.K.Ranga, Ld. Addl. P P for the State
Shri Raj Kumar, Ld Counsel for applicant- accused.

Heard. Records perused.

An opportunity has been sought to place on record bail
order dated 06.06.2020 vide which the bail application on the ground of
HPC guidelines was dismissed by Ld. Vacation Judge. Ld. Counsel for

applicant — accused shall place the said order on record through e-mail

/
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and take the assistance of the Filing Section for the same. In the
meantime, let the verification report in respect of the contents of the bail
application and the documents annexed as well as the reply as also the
circumstances and financial condition of the family of the applicant —
accused be calkled from the concerned IO for the next date of hearing.
Put up for same as well as for further consideration of the

bail application on 19.06.2020.

ASJ-07 (POCSO), West/
VACATION JUDGE/
THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSQ) / WEST
TIS HAZARI COURTS, DELHI

State Vs. Saddam @ Gauri
FIR No. : 397/2019

PS: Hari Nagar

U/s:3/4 of MCOC Act

12.06.2020

Interim bail application moved under
Section 439 Cr.P.C. to applicant —
accused Saddam @ Gauri.

Present:  Sh. P.K.Ranga, Ld. Addl. PP for State.
Inspector Mukesh Kumar on behalf of 10.

Sh. Deepak Sharma, Ld. Counsel for applicant —
accused.

Reply filed on behalf of 10.

Heard. Records perused.

At this stage, Ld. Counsel for applicant -
accused Saddam @ Gauri submits that he does not press the
present interim bail application of the applicant — accused

Saddam @ Gauri. His statement has been recorded

\[\
/

separately to this effect.
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In view ol the statement of Ld. Counsel for
applicant — accused Saddam @ Gauri, the interim bail
application filed on behalf of applicant — accused Saddam
@ Gauri is dismissed as not pressed.

At request, copy of order be given DASTI to

Ld. Counsel for applicant — accused as well as the 10.

V)

(Vrinda Kumari)
ASJ-07 (POCSO), West/
VACATION JUDGE/
THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

State Vs. Saddam @ Gauri
FIR No. : 397/2019

PS: Hari Nagar

Uls : 3/4 of MCOC Act

12.06.2020

Statement of Sh. Deepak Sharma, Ld. Counsel for
applicant — accused, Enrollment No. D-1900/99, Chamber No. B-85,
BGS Block, Tis Hazari, Delhi.

At Bar.

I have the instructions of the applicant — accused to make
the following statement. The present bail application of the applicant —
accused Saddadm @ Gauri may be disposed of as not pressed with

liberty to move fresh application at a later stage.

VA

\ob 3> (VrW
\\ Q4 ASJ-07 (PO€S0), West/
o

_ VACATION JUDGE/
D THC/Delhi/12.06.2020
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IN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSQ), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 78/20

PS : Ranhola

Uls : 364A/34 IPC

State Vs. Kuldeep

Bail Application No. LD-821/20

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Third Bail Application U/s 439 Cr.P.C. moved on behalf of the
applicant-accused for grant of regular bail.

Present: ~ Shri P K Ranga, Ld. Addl. P P for the State
Shri Nagendra Singh, Ld Counsel for applicant- accused.

Ld. Counsel for applicant-accused submits that he wants to
withdraw the instant bail application with liberty to file afresh.

Statement of Ld. Counsel for applicant-accused has been
recorded separately to this effect.

In view of the statement of Ld. Counsel for the applicant-
accused Kuldeep, the bail application filed on behalf of the applicant-

accused Kuldeep is dismissed as not pressed with liberty to file fresh
. )

\J\/ Contd/-
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application.Copy of the Order be given dasti to Ld. Counsel for applicant-

accused, concerned Jail Superintendent as well as IO of the case.

N

VACATION JUDGE
WEST/THC/Delhi/
12.06.2020
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AN THE COURT OF MS. VRINDA KUMARI,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST
TIS HAZARI COURTS, DELHI

FIR No.: 78/2(

PS : Ranhola

U/s : 364A/34 IPC
State Vs. Kuldeep

Bail Application No. LD-821/20

12.06.2020

Statement of Shri Nagendra Singh, Advocate, Enrolment No. D-

251/1B/96, Chamber No. L-11, Tis Hazari, Ld. Counsel for the
Applicant-accused.

AT BAR

I have the instructions of the applicant-accused Kuldeep to make

the following statement. The present bail application may be disposed of

(Vrinda Kumari)

ASJ- o;W

VACATION JUDGE

WEST/THC/Delhi/
12.06.2020
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I‘N THE COURT OF Ms, VRINDA KUMAR]I,
ADDITIONAL SESSIONS JUDGE-07 (POCSO), WEST

TIS HAZARI COURTS, DELHI

FIR No.: 121/20
PS : Khyala

Uls : 302 1PC
State Vs. Md. Sair

Bail Application No. LD-612/20

12.06.2020

Matter taken up in view of Covid-19 pandemic and national
lockdown.

Bail Application U/s 439 Cr.P.C. moved on behalf of the applicant-
accused for grant of regular bail.

Present: Shri P K Ranga, Ld. Addl. P P for the State

Complainant with Ld. Counsel Shri M A
Hussain.

None for applicant- accused.
10/SI Pankaj in person.

Heard. Records perused.

On the last date of hearing, an opportunity was sought on
behalf of Ld. Counsel for applicant-accused to clarify why the fact of
dismissal of an earlier interim bail application on 04.05.2020 was not

brought on record. Today despite repeated calls, none has appeared on

\A\ Contd/-
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behalf of the applic;'ml-accuscd.

Now to come up for appearance of applicanl-accuscd and

clarification on abovesaid point and further consideration of the bail

)

(Vrinda K ..K

ASJ- 074P0CSO)/

VACATION JUDGE

WEST/THC/Delhi/
12.06.2020

application on 23.06.2020.
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